CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENC!{

Commerci-~1 Cor plex(BDA),
Indiranagar, |,
Bangalore - 560 038
Dated : //9/87%
C.C. APPLICATION NO __ €/87 YO
i APPliceYom ne. 16 89 ' el E)
X§k2xxxxx -___;.___..‘_ht__/
Applicant | PO
M.Navakeerthi Vs  TM.Jayaraman, liajor,,S.Rly, “ysore & anr.
To
1. Shri M.Navakeerthi, _ 4. Shri Ranganath Jois, Advecate,
Laboratory Superintendent Gr.III, 'Vagdevi', 26, Shankaxapuramy
Railway Hospital, MNysore. Shankara Fark, Shankarapuram,

Bangalore=560 004,
2. Shri T.M.Jayaraman, iajor,

Divisional Personnel Cfficer, 5. Shri A.N.Venugopal,_h“
Southern Railway, Mysore. Central Govt. Standing Counsel,
' High Court Bulidding,
3. Chief Personnel Officey Bangalore,
H.Q., Office,Southern Railway,
“adras., 3

Subject: SENDING COFIES OF CRDER PASSED BY THE BENCH

Please find enclosed herewith the copy of ORDERAXRXRX
XORBRXNKXNONX passed by this Tribunal in the above said
application on 25=-8=1987,
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CENTRAL ADMINISTRATIVE TRIBUWAL
BANGALORE

DATZD THIS THE 25TH DAY OF AUGUST, 1987

Hon' ble Shri Justice K.S. Puttaswamy, Vice=Chairman
Presant: . and

Hon'ble Shri P, Srinivasan, Member (A)

C.C. APPLICATION NO. 6/1987

M. Navakeerthi,

Aged 28 years, .

Laboratory Superintendent Gr.III,

Railway Hospital, Mysore.

(Shri Ranganath Jois, Advocate)
Ull

o sl Petitioner

1« Sri T.Mm, Jayaraman,
Major,
Divisional Personnel Officer,
Southern Railuay,
Myscre.

2, Chief Personnel Officer,
H.l. O0ffice, Southern Railuay,
Madras., s Contemnors

(shri A.N. Venugopal, Advocate)

This apolication having come up for hearing to-day,

Vice-Chairman made the follouwing:

CRDER

Administrative Tribunals Act, 1983 ('the Act') and the
Contemot of Courts Act, 1971 (Central Act No.70/1971)
(1971 Act) the petitiipeﬂ had moved this Tribunal to
punish the conteﬂnorlfgg the alleyed disobedience of an

order made in his favour on 13.11.1936 in Application

No.1629 of 1986,



.
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2, In Apnlication No.1424 and 1629 of 1936 this
Tribunal directed zhz Contemnor£2§§1the Union of India
who were parties,to consider the cases of the petitioner
and the applicant in A.No.1424/1986 for regularisation
with expedition and in any event within 3 months from
the date of receinst of the order with a condition that

they should not be disturbed from the posts they uere

then holding till such consideration.

i On an examination of the order made by this
Tribunaland all otner factors gkg contemnor No.=1 by
his order No.Y/P.268/VIII/I/Pharmacist/Vol.VIII dated
20.4.1987 had terminated the services cf the petitioner
[Annexure-A) and same is being seoarately challenged by

him in A.No.320 of 1987.

4, Sri S. Ranganath Jois, learned counsel for the
petitionsr streneously contends that thne contemnor had
deliberately flcuted the order of tnis Tribunal and is

therefore liahle tobke punisned under the 1971 Act.

e

centends that in maxing the order dated 20.4.1937 the

contemnor had nct flouted the order of this Tribunal.

M424 and 1629 of 1986.

(i We are of the view that the order made by this

Tribunal did not prohibit the contemnor from terminating

S. Sri A.N. Venucopal learned counsel fcr the centemnor

We have carefully read the directicns made in A.No.



the services of the petitioner. uWhether that order is
leyal or not has necessarily to be examined and decided
in A.N0.320 cf 1987, But, that can hardly be a ground
for holding that the contewmnor had wilfully flouted the
order of this Tribunal. e are of the vieu that the
contemnor had not wilfully disobeyed the order made by
this Tribunal to justffy us toc punish him under the

1371 Act.

B On the Faregoiﬂg discussion, we hold that tne
contempt proceedings are liable to be dropped. Jde,
therefore, dron the contemnt proceedings with no order
as to costs. But thié shculd not be understood as our
exaressing an opinion/ on the legality or otheruise of
the ogrder made by thelcontemnor which is thes subject

matter of Application No0.320 of 1987, .
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"‘Jicé—l:hairmé-n?j%,'\“?’\' Member (A) '

np/Mrv.




